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Government of Jammu and Kashmir 

Finance Department 
Civil Sectetanal Jammu!Srinagar • 

Notification 
Jammu, the' ~l\,f April, 2019 

SRO In exercise of the powers conferred by section 148 of lhe Jammu and Kashmir Goods and 
Sin' · lees Tax Act, 2017 (Act No. V of 2017), the Stale Government, on the recommendations of the Council, 
~notifres the following classes of registered persons. name/y:-

(i) a promoter who receives development nghts or Floor Space lndex(FSl} Qncludrng addrlional FSl) on 

or after 1st April, 2019 for construction of a project against consideration payable or paid by him, wholly 

or Partly, in the form of construction service of commercial or residential apartments in the project or in 
any other form including in cash; 

(ri}a promoter, who receives long term lease of land on or after 1st April, 2019 for constructJon of 

resrdenbal apartments in a pro1ect against consideration payable or paid by hrm, rn the form of upfront 

amount (called as premium, salami, cost pnce, development charges or by any other name}, as the 

registered persons in whose case the fiability to pay central taxon, • 
M U!e considerabon paid by him in the form of construction service of commercial or residential apartments in 

lhe project. for supply of development rights or FSIQncluding addrtional FSl); 

M lh e monetary consideration paid by him, for supply of development rights or FSl(including additional 

FSI)relalable to construcbon of resrdential apartments in prOJect, 
(c) the upfront amount (called as premium. salami, cost price, development charges or by any other name) paid 

by him for long term lease of land datable to construction of residential apartments In the project and 
(dj lhe supply of construcbon service by hrm agarnst consideration rn the form of development rights or 

FSI(including additionaLfSI), • 
ShaH a nse on the date of issuance or completion cerof~eate for the proJec~ wflere required, by the competent 

authori ty or on its first occupation, whichever Is earfier 

2 &pl anation·· For the purpose of this notification,- , 
2 

r th R 1 ~}The 1erm •apartment• shall have the same meaning as assigned to it in clause (e) of section ° e ea Llf''" {Regulat,oo ood D"e~pmeotJ ACI, 2016 ( 16 of 2016) 



~~ltf1ll'promoter" shall have the same meamng as ass~gned to It in m clause (zk) of secti 
~--:{Regulabon and Development) Act 2016 ( 16 ol 2016), on 2 of the Real 

te term -pcojecr shall mean a Real Estate Project (REP) or a Residential Real Estate Project {RREP); 

)I t'le ~rm 'Real Estate Project (REPr shall have the same meaning as assigned to it in 10 clause (zn) of 
~2of the Real Estate (Regulalion and Developmentl Act 2016 i 16 of2016J, 

,11he lerm 'Residential Real Estate Project (RREP)' shall mean a REP In which the carpet area of the -al apartments is not more than 15 per cent. of the total carpet area of all/he apartments In the REP. 

~tile tenn 'floor space index (FSI}" shall mean the ratio of a building's total ftoor area (gross noor area) to the 
s:: atfle piece of land upon which it is built 

~Tax oo services covered by sub-para (i) and (iQ of paragraph 1 above is required to be paid ui'Jder reverse 
~ 005is in accordance with SRO notification No. SRO -GST-13 DATED 08 07.2017 issued by F11ance 
:~~ Government of Jammu and Kashmir, as amended. 

This notrflcabon shall deemed to have come into force w.e.f 151 day of April, 2019. 

By Order of the Government of Jammu & Kashmu. 

llo: ET/Estt/GST/119/noti-111 
Copy to the:-

L Secretary, GST Coundl, Ne'f( Delhi, 
2. All Financial Commissioners. 

1 1 PnndPal Reslct~nt Commlssroner, J&K Govemment • New Delh ' 
4 Pnnopal Secrl!tary to Hon'bl~ Governor. 
5 All Prlllctpal Secretaries to Government 
6, AJJ Ccmmlssloner/Sea-etaries to Govemment. 
7. Div1sional Commissioner, Jammu/Kashmir. 
1!. Excise Ccmm•ss1oner, J&J<, 
9 CommJssloner, State Taxes, J&J<. Kashmir 
10. Add1tJonal Commissioner, State Tax~ (Adm) Jammll/ &K ' 
11. Add1t1onal CommiSSIOner, State TaxC!S Tax Plilnnlng, J • 
1~ Pvt. $e(t'et;)ry to Hon'ble AdvJsor (S). Kashm•r 
13. President Kashm.r Chamber or Commerce & Industry, 
H President Federation of Industry, Kashmlf 

Sdi-
(Dr. Arun Kumar MehlaJ lAS, 

Principal Secretary to the Government 

Dated, \ G .04 2019 

LS. President Chamber of Commerce &. Industry • Jammuba 
16. President Industries .1\ssoclatlon B<lrl Brahmana/Sam • 
11. Presklent Tax Bar Association, Jammu/Srlnagar. h 

1 l! General Manager Government Press )ammv/I<BS m rt Anance Department. 
l9. Pnvate Secretary' to Principal secretar; to Gove~men • 

.20. Government Order file/Stock file/Inc:harge webs te 

(Or. dll Fa 
Deputy Secretary to the Go 

---


